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JUDGEMENT

BALAKRISHNA ERADI, J.:-

1. This appeal was heard along with other Civil Appeals, Nos. 1653 to 1691 of 1980 Reported in
AIR 1984 SC 1543 wherein we have delivered our judgment today, allowing the appeals and setting
aside the two judgments of the High Court of Bombay. The appellant in this case had filed a similar
writ petition before the High Court but by that time the earlier writ petitions had been already
allowed by the two judgments referred to above. Her Writ Petition was however dismissed by the
High Court in limine of the sole ground that the operation of those judgments had been stayed by
this court by interim orders passed by this Court in Special Leave Petitions filed against those two
judgments. Though the appellant is on firm ground in her contention that the High Court was not
justified in dismissing her Writ Petition on the said ground no useful purpose will now be served by
sending back the case to the High Court in view of the judgment that we have just now delivered
wherein all the contentions raised by the petitioner which are identical with those considered in the
said judgment have been found to be devoid of merit. This appeal is, therefore, dismissed. The
parties will bear the respective costs.



Appeal dismissed.



